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(b) the oet profit made after taking 
jnto account all direct and indirect 
expeDse.; aDd 

(c) how and by whom tbe foreign 
buyers have been selected ? 

THE MJNISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P A. SANGMA) : (a) Yes. Sir. 
The value of export of cut and polisbed 
diamond in Jast two years by M.M.T C. 
is as under :-

1983·84 : Rs. 4.14 Crores 
1984.85: Rs. 14.75 Crores 
For the year 1985 .. 86, the Corpora-

tion plans to enlarge its supply base and 
the number of foreign buyers with a 
view to bring a additionality in the 
export turn-over in order to obta in the 
budgeted target of Rs. 250 crores. 

(b) (i) Net profits exclusive of all 
direct expenses are as foJlows : 

J983·84: Rs 0 7 lakhs 
1984.85 : Rs. 4,3 lakhs 

(ii) Corporation under its existing 
practice, does not charge indirect 
expenses to this commodity. Separate 
figures of profit~ net of both direct and 
indi rect expenses are therefore, not 
computed. 

(C) Select ion of foreign buyen is 
made by M M.T.C. in close consultation 
with itA loca' associates after scrutiny 
of the buyer on the basis of their 
reputation in the market. financial 
standing, past performance with M.M. 
T.C. and in trade. 

Export or new items durlog 1985·86 

691. SHRI ANANDA PATHAK: 
Will the Minister of COMMERCE be 
pJeased to state: 

(a) names of the major export 
i'ems whkh fetched considerable amount 
of (ortiaD excbange durin. the last 
three years, item. wise amount separa .. 
tely; 

, (b\ what II the export '.raet for 
198$-86 aDd the lIe_ whose expo, .. are 

expected to be higher than the Jast year; 
and 

(C) what are the new items to be 
exported in 1985·86 ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI p. A. SANGMA) : (a) A state. 
ment is laid on tbe table of the House. 
(Placed in Library. See No. LT-
1239/85] 

(b) Export tarJet for the year 198.5· 
86 is fix~d at Rs. 11739 crores. The 
Target for non-oi I exports for the year 
1985·86 is fixed at Rs. 1J266 crore •. 
The commodity groups whose exports 
are expected to be higber during 1985·86 
as compared to 1984·85 are: Coffee, 
Cerea Is, Tobacco unmanufactured, 
Spices, CJ.5hew Kernels, Oilmeasl, 
Shellac, processed foods, Marine Pro-
duels, Iron Ore. Manganese Ore, Leather 
and Leather goods, Sports goods, Gems 
and Jewellery, Chemicals, and allied 
Products, Engineering goods, Textiles 
including Coir and Jute Manufactures, 
Handicrafts including woollen manu-
(HctUl'eS and Cotton raw. 

(c) India's export basket is suffi .. 
ciently diversified. The new products 
continuously emerge flom within these 
brosft commodi ty groups. 

Evasion or excise duty by MIl Indian 
Tobacco Company 

692. SHRt RAM BHAGAT 
PASWAN: Will the Minister of 
FJ NANCE be pleased to state: 

(a) whether Government are aware 
that MIs Indian Tobacco Company Ltd. 
is evading excise duty through the help 
of its dealers and a~ents; and 

(b) if not, whether GovernlDeot 
propose to raid a'l the premi.e. of 
Indian Tobaceo Company Ltd. dealers 
and its ,odown. to detect tbe eva.foD, 
if not, the reasons thereof? 

THB MINISTER Of STATB IN 
THE MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <') No 
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ca'e of evaslbn or excise doty by MIs 
I. T.C. Ltd. with the help of its dealers 
find agents has come to notice recent I). 
Howe\ier, t6ete ure sbme repbrts of 
sales of cigarettes in retail, at pticeR 
higher than tbose printed in vioJation 
of die provi$ions or ttie Standards (\f 
Weights and Measures (Packaged 
Commodities) Rules, 1917. 

(b) l)oeQ 110t arise. 

Allotment of quotas *nd licences 
tor g.rments t-:snsterred ft) Ap-pareal 

E, ...,rt Promotion Counell 

6~. SHRIG M.BANATWAlLA: 
Will the Minister of SUPPLY AND 
TEXTILBS be pleased to state: 

(a) whether the work relating to 
allotment of quotas and licences for 
garments hnve been trao)ferred from the 
office of the Chief COJ)tollcr of Imports 
and ElCPc)ftq to the App.areal EXFort 
Pnlmotio,O Co unci 1, New Delhi; 

(b) if so, since when; 

(c) the rt'a~ons for the aforesaid 
transfer of the work anti power; 

(d) wh~thf'r Govl!rnment npptec ale .. 
the inddvisable nature of such lran~fcr 

to " private agency, and if so, whelh~r 
tbe power will be reassumed by the Chit:f 
Controller; 

(e) whether the said Apparcal 
Exp,Qlt Promotion Council (AEPC) also 
levies· Ones and penalties on garmen& 
exporters. 

Cf) jf so, the amount so colJected 
since the power bas been delegated to 
the AEPC; and 

(I) whether the amount ceUected 
boloql to Government of tbe AEPC ? 

THB MINISTRY OF STATE OP 
THE MINISTR.Y OF SUPPLY AND 
TEXTILBS (SHRI CHANDR.A SHE. 
kHAR SINGH) : (a) No. Sir. This 
wort bas been with AEPC since tbe 
laeepltDD .t A£PC. 

fls) to (d) Do 'not arl .... 
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(c) No, Sit. The for~U". 01 
EM Ds/BGA by AEP€ 1ft tellDs of 
Public Notices issued .., t~ Go\fftow 
ment is not a penalty but merely in the 
illude df dC(jb" ,.kbd f&t 80b-per-
formance of contractual oblt.asion .0 
part of exporters. 

(f) Aeoordiha to avaHabJe informa-
tion as on 31·11.1984 AlWC had 
cblJ~cled a sum of Rs. 3,l2,226,330 OD 
aocount of forfeiture of BMDl/BOs. 

(8) The amount is to be kept 
separately Ity AEPC tf) be spebt OD 
export prometlon lifter obtilinine 
Government's approval. 

CerUftcates granteel to Ex.port Houses 

694. SHRI O. M. BANATWALLA ; 
Wi II the Minisret of COMMERCE 
be pleased to Jay on the TabJe of the 
House d stateml.nt giving nam('s· 
add I esse's of Export Hou$es whose 
certificates expirtd on 30tb June, 1983,. 
30th June, 1984 and 30rh Jude, J9~S to-
gether with the names of product 
groups involved. the quantities of ex· 
port on Ih(' hasis of which the Export 
House certificates were gJantld and 
those Export Hou~es which have not 
been granted renewa]s with reasons for 
renewal in each case? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P A. SANGMA): A .tatement 
giving names and addre$st's of Export 
Houses who8t ctttiftcBtes expired on 30 
June 1983,30 June 1984 and 30 lUbe 1985 
is beina compUed and \\1111 be "lid 01'1 the 
Table of the House. J"f()rmetion reltutl. 
ina the product sroups involved and the 
quantities of Exports are not maintained 
aad tbus it would Dot be J'odible to 
fUfni.b the nand. 

Statements living tbe names and 
addresses of Expert HOUleI certificates 
expired 81'tcl we... riot rene\Vcd in 1983 
and 1984 witb RaSODl Ithereof is belDI 
compiled ... will" laid OD 1be TaMe 
of the House. Request for renewal ., 
Bxport House Certific8 tel which expired 
oh ,a J.be, t9I5 Ue 'ie_ ~"11Od 
tw witt k,· .. Nat~OD .... ._J Ai .... 




